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Jihether Reoorters of locel oapers may be allawed to s=2 “\
the Judgement 9 1

To be referred to the ﬁewortcr or not ?
Ahether their Lordships -ish te gee the faeir cooy of

+he Judgsment 7

«betnsr it neecs to be circulatad to other Berches of
the Tribunal ?

(s.K.Phaon)
Viece~Chairman



BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH
BOMBAY

Original Application No.374/92

Shri U.D.Salvi
Bomb ay ' cee : Applicant

Vs
Union of India through
Director of Estates

Government of India
New Delhi=110«001 & Ors. .« Respondents.

Coram: Hon'ble Mr. Justice S.K.Dhaon, Vice=Chairman.

Appearance:

Shri S.Matarajan,Adv.
for the applicant.

Shri V.S.Masurkar, Adv.

for the respondents.
‘ Dated 21..1-93

Oral Judgement

{Per: Hon'ble Mr. Justice S.K.Dhaon, V.C.)

The applicant's father, who was a clerk, had been
allotted accommodation in the form of Flat No.809/26, Type II,
Sector VII at Antop Hill, hereinafter referred to as
accommodation in question{ On 7th Nov,.1988 the order
retiring him from service with effect from 13-7-1988
was passed. On 2-12-1988, the applicant madé an
application for a suitable employment to the office of
the Income Tax Department. On 28-7-1989 he was given
an appointment as a clerk, Thereafter, it is alleged,
he made an application for allotment of an accommodation,
<hat application has been disposed off, The Asstt . Director
of Estates informed the Estate Manager that the request
of the applicant for allotment of accommodation in question
had not been foupd possible as it was not governed under the
rules/orders and the Estate Manager should proceed with
the finalisation of the eviction proceedings. A copy
of the said communication was sent to the applicant. This

commdgﬁcation is impuned in the present application.
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The respondents advocate, Mr. Masurkar mentioned stadf,
that he does not propose to file any reply. We are,
therefore, proceeding to dispose of th%% application

finally.

'It appears that proceedings under the Eviction Act
were initiated against ‘the applicant's father and the
prescribed authority passed order for ;;ication. He
took the matter in appeal. On 5th December,1991, the
appelate court dismissed the appeal. ii, however,
granted time to the applicant's father for vacating the
accommodation in question or handover peaceful
possession of the same by 30th April 1992. The appelate
court reserved the right, of the applicant to prosecute
his application for the allotment of an accommodation,

or for the regularisation of the occupation of the

accommodation in question before the appropriate forum.

The .éommunication dated 10-4-1991 of the Assit.
Director of Estates, reference to which has been made
above, does not disclose any reason as to why the.
applicant's application for allotment of the
accommodation is not covered under the rules/orders.

The application should have lreen disposed of by giving
reasons’yd This not having been doney it will be deemed
that the applicant's application is still pending.

The relevant authority shall re-consider the applicant's
application on merits and in accordance with the law and
dispose of the same by a speaking order., It shall do so

as expeditiously as possible. However, the applicant shall
not be evicted from the accommodation in question till

his application is disposed of.
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The counsel for the applicant giv %;anqundertaking

that the applicant will continue to pay all the bills,

as and when received by him, :

With these directions this application is disposed

of finally but with no order as to costs,

o
(S.Kd{aon)

vice~Chairman



